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1. Union of India throjgh >
th« Sec-reta^yj,"
Ministry of l^rsorrnel, Public •Grievance
and Pension (Jl^fepar^tment of Personnel &

Training),
North Block,
New DeIhi,

2, Tiegion a 1 Director
Staff Selection Commission,
Block No,12, CGO Complex,
New Delhi — i.UX)i3 .Respondents^

(By Advocates Shri X.Joseph } ,

JUDGMENT

BY" HON * B IE MR >.ADIG£ ?v^tBaR (k )m ^
\  ;

V

As all these QAs involve common

question of law and fact, they ar^e being disposed

of by this common judgment. In all th^se OAs,

the applicants are pray.ing that those orders

be quashed whereby their application for

^mission to the Competitive examination for ̂

recruitment to the post of inspector of Centra^

Ejcise, ^come Tax etc .,1996, was held to be ^

not in order and incomplete,

2. On 26.4.96, counsel for the applicants
1

as wall as^ for the '-espondents vjsre heard on the

Prayer for interixn reHef seeking a direction to _

the respondents -to permit, the applicants to appear

provisionally in. the said ex a® in at ion whi:h was

scheduled for 28,4,96. The prayer for interim

relief was rejected vide ou^ detailed Order
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dated 26,4.96,

3^ As that date had long since passed,

nothing v«ould appe to survive in these Q^s ,
However, du-ing heading Sh^i Khokha asserted
that the Exam, nules laying down that the oate

of birth as rec o-KJed in the Matricu lat ion/
Secondary Examin at ion Ce^t if ic ate or equivalent
certificate would alone be accepted by the
Staff Selection Connniss ion Pr^of of age,

oper-ated ha-shly because in many instances

these certificates wSre issued with considerable

delay. He also contended that these 9ules were

not being enforced uniformly, and alleged that
one of the applicants befo-e us whose candidatu-e

for the above examination had been rejected

iiT the Northern region Examination Centr« on

the ground that he had not produced the Matrlculation
Certificate as proof of age but only the High

School Mark Sheet in which his date of birth

was recorded, was still able to ^t entry fpr

the sane examination at an exan in at ion centre

in the Eastern Region.

4  Without ourselves expressing any

finding on these assertions, dispose of

these OAs leaving it to the respondents to address
themselves to these assertions in the light of

the law, the rules ^d the instructions on the

subject.

5, These OAs stand disposed of accordingly

No costs ,
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this iudqtnent be kept on^  l^t a copy of this juu^u
• / e;ch of the abovementioned Q^s.the files of ea^n oi ^

( Dr^.VBDAVM-LI )
membb^C J )•
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